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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
(COASTAL REGULATION ZONE)
N OTIFICATION
New Delhi, the 4th February, 2015 .

S.0. 383(E).~In exercise of the powers conferred by sub section (1), clause (v) of sub-section (2) and
sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29.of 1986), the Central Government hereby
makes the following amendments in the notification of the Government of India in the Ministry of Environment and
Forests, vide number S.0. 19(E), dated the 6th January, 2011 published in the Gazette of India, Extraordmary, Part 1,
Section 3, Sub-section (i), dated 6th January, 2011, namely:— : )

In the said notification, in Annexure-III, after item II, the following Note shalt be inserted, namely.—

“Note: For thé development of beach resorts or hotels in the CRZ-II ‘area, the guidelinés_ at -
sub~items (c), (d), (e), (£, (g), (n), (0), (q), () of item I and at item II shall be applicable.” . _
: {F. No. 1-17011/18/96-IA-11I]

BISHWANATH SINHA, Jt. Secy.

" Note: The Prmcmaj notification was published in the Gazette of Indja, bxtraordmary, Part-I1, Section 3, Sub- sectlon (ii)
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“dated 6th January, 2011 vide mimber 8,0. 19(E), dated the &in Januwary, 2011.
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